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CENITRAL ADMINISTRATIVE TRIBUNAL, JeBaLPUR BENCH, JaBALPUR

Original épplication No. 262 of 2000

Jabalpur, this the 4th day of December, 2003

Hon'ble Shri l.P. Singh, Vice Chuirman
Hon'ble Shri G, Shenthappa, Judicial Member

Hemen B. Sinch, S/0. Shri

Banshdhai Singh, cged 43 years,

%/0. Bamheni, Post. Sarla Nager,

Teh. Haiher, Distt, satna, eee applicent

(By advocate - Shri s, Paul)

Ver sus

1. nion of India, throach its
Secretary, Department of Post,
Sancher Bhaweén, Nev Delhi .

2e Director General (PCsts),
Parliamentery street,.
New Delhi,

3e Chief Post Master General,
Ik Circle, Hoshangabad Road,
Bhopal,

Lo The pircitor, Postal services,
C/o Post Mauster Gen€rel,
Relpur Regilon, =seipur,

5 The Superintendent of Post Offices,
]ewa Dlvision, Reve,

(By advocate - shri P, Shenkaran)

O kD E R (0ral)

By MePe Singh, Vice Chuirman -

By filing this Original application the applicant
has sought direction to set asidge the order dated 3xd
Novermber, 1999 (4nnerure A-1) ang Teinstate the applicant

with all consequential benefits .

)

e the facts of the case are that the d@pplicant was
working as SFM, Nandan in the Postal Department . while
working &s such he has Submitted applicatiorg dated

26 01101998; 1101201998 and 1st I“Iay' 1999 Seeking voluntary

. , v
retirement from service, However thewapplications were no+
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him
in the prescribed proforme, The TeSpondent No,. 5 dlrected

Lo submit a notice on the prescribed proforma vide his ‘-

letter dated 18th June, 1999, In Lespoense to the seame the

applicant suomitted his notice £

voluntery
28 40241999 seekingfretirement from service with cffect from
31e12,1999, under Rule 48 of CGs (Pension) Rules, 1972 ., The
notice of the epplicant was acc Pted by the competent
duthority on 03.11.1999, as intimated to him vide letter
dated 3rd November, 1999 and accordingly the process to
grant him pensionary benefits hagd Started. It is stated by
the applicant that on 291141999 he has sen= an gpplication
from amarpatan Post Office to withdrew his notice for
voluntary retirement, However the applicant was relieveg
from his duty on 3ist Decerber, 1999, aAccording  to the
TeSponaents the said application has not been received DYy
them «nd the a plicant has been retired With effect from

l1st January, 2000. Aggrieved by this the appliceant has

filed this Criginal Applic ation Clalming the aforescia

relief,

3. Hedrd both the learnes camnszl for the parties ang
perused the recordgs,

4o The learned counsel EOX the applicant has Submitted

that the request of the @oplicant for voluntary retirement
Was accepted on 0341141999, Letiring him from Service with
effect from 31st December, 1999, In the meantime the

]

dpplicant has reconsidered his decision for talidr S voluntary

Tetirement ang keeping in view his personal difficulties
had
9nd other fao-tors hefiecided o Wwithdraw the notice zar

M;oluntary retirement and sent an application for Withdrawal
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Lo Irespondent lioe 5 through propor channel., He has also
téken up the matter to the hicher authorities throagh the
Unlon and also by prefereing representation on 27 «01.2000
(Annexure a=-3) stating thet the request made by him is well

within time i.e, before the date of his actual pProposed

retirement. Th

©

Swme should ha@ve been considered by tie
respondents <nd he should heve been allowed to continue in
Service. Un the other hund the learned counsel for the

_ p -
reSpondents coes not deny to have received the envelope sent

by the applicent on 29.11.1999 but states that the envelop
did not contain the reqguest made by the applicant for
witharawal of his notice for retirement but a Copy of some
medical report in respect of some other person was received
in it, He hus ulso submitted that the gpoplicant is working
&5 SPM, Nendan but he has sent his recuest to SPi, Amarpatan
Who was not concerned with the matter., He has also taken the
pled that the cpplicant has not raised any objection at the
time o handing over the charge to one shri Wadhyaya on
31st Decerber, 1999. According to him the request sent by
the applicant dated 29.11.1999 has not been recived by the
respondaents and hence they have not taken any decision on ¢
the request of the applicant for withdrawal of the notice

for retirement,.

5e #e have carefully considered the submissions made
by both the parties @nda also the material available on
Tecorde We f£ind that the applicant has handed over the
charge to one sShri Uadhyaya on 31st December, 1999 wnd at
that time also he has not raised any objection to his

higher authorities or to the officer under whom he was

-‘IJOr}.;:\Ln\ He I’IQ.S r&ised the iss £ heig =
Cyk‘/‘ Te U€ of his Wicthdrawal of his
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an
notice through the Unien by Suomittingpplication on

27th January, 2000. On our Query the learned counsel for
the respondents has stated thet the respondents have not
confirmed from the Sub Post Master at amarpatan as to
whether he hus received the Copy of the notice dated 29th
Noverber, 1999 dlleged to have been sent by the applicant
Or whether he has Signed on the application as token of

receipt,

6. In the circumstances we deem it appropriate to issue

direction to the Tespondents to verify the fact, from the
SPM.,' Am&rpatcm as to whether he has received a copy of the
hotice dated 29.11.1999 or whether he has Signed on the

Same as a token of Teceipt. In case it is confirmed by the
SPH, amerpatan that he has receiveg the copy of the notice
Of the applicant alleged to have been Sent by the gpplicant
on 29.11.199’9, then they may Consider the same in accordance
with rule ang law, Incase it is foung that the dpplication
dated 29.11.1999 has not been receiveqg by the spuM, AMRLD Gim
tan, then no further a&ction is requreq to be teken in the
matter and the matter may be treated as clos ed and Annexure
A=3 will be disposed of “ccordingly within g period of 3

months from the gate Of receipt of COpPy of this orger,

7. Accordingly the Original application Stands disposeg

(1eP+ SInch)
Vice Chairman

“%ll






